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dent Fund contributions. Legal action
by way of revenue recovery and pro-
secution proceedings was initiated
against the establishment from time
to time but the Company got a
Scheme of arrangement for liquidation
of grrears in instalments approved by
the High Court of Delhi which stayed
the prosecution proceedings. The
establishment has paid 5 (five) instal-
ments and has moved the High Court
for the extension of period of payment
of the final instalment of about
Rs. 9,872, representing employers’
share which is being opposed by Em-
ployees’ Provident Fund Organisation.
The establishment has deposited the
provident fund for the period Febru-
ary, 1970 to February. 1974.

(b) After February, 1970, the estab-
lishment was visited 5 times in 1970
and once during 1971, 1973 and 1974
by the Provident Fund Authorities.

(c) After February, 1970 the estab-
lishment delayed payment of provident
fund contributions 5 times in 1970. 7
times in 1971, 3 times in 1972, 3 times
in 1973 and 2 times in 1974. Prosecu-
tion was not launched as the delay in
payment was for short periods and
payments were received,

Indo-Singapore Naval Cooperation
Talks

6495. SHRI M. S. SANJEEVI RAO:
SHRI BANAMALI BABU:

Will the Minister of DEFENCE
be pleased to state:

(a) whether Indo-Singapore Naval
Cooperation for the training facili-
ties and assisting for the production
of missile gunboats for Singapore
Navy were discussed in March, 1974;
and

(b) if so, the outcome thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No.
Sir.

(b) Does not arise.
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Achievement of Family Planning Tar-
get by Andhra Pradesh during
Feurth Plan

6496. SHRI M. S. SANJEEVI RAO:

will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether the target of family
planning in the rural areas of Andhra
Pradesh has been fully achieved for
the Fourth Plan period; and

(b) if not, the the
same?

reasong for

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) Targets are
not fixed separately for rural area. It
is, therefore, not possible to assess the
extent of achievement of targets in
the rural areas of Andhra Pradesh.

(b) Does not arise.
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